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_fiMr P.N. Jattl counsel for applicants.
f Mr Tanvee' A

hmed counsel for respondents.

In pursuance to the directions issued by this Bench of

';é the Tribunal:on 29.08.2012, the learned counsel for the
! respondents placed before us the result of the applicant
.ifunder sealed cover.

B2 We have perused the result of the applicant. Upon
rperusal of the result, it appears that the applicant Shri
‘Ummed Slngh is not successful in the examination. In
tview of th|s fact, this Original Application has become
f lnfructuous

cH Accordmgly, the Original Application stands dismissed
‘as having become infructuous. The interim order issued
by, this Bench of the Tribunal on 03.05.2012 stands
_vacated forthwnth

i.4 The result of the apphcant is returned back to the
:jlearned counsel for the respondents after keeping the
fvsame in the sealed cover.,
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